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CENTRAL ABMINISTRATIVE TRIBUNAL (iégig

R.A. NO.316/94
in :
0.A.i86/94

Z}H . 1{ . 7".
New Delhi, this the 22m8 September,1994

Hon’ble Shri JoPo Sharma,Asmber (J)
Hon’ble Shei B,K, Singh, Member(A)

Shri Kewal Kpishan Attri,

sfo Shri Shankar Oass,

Uy. Shop Superintendent,
Nogthern Reiluvay Signal Shop,
Chaziabed,

Rfo 340-8 Railuay Road,
OppoRailuay Hespital,
Ghazfabad, o000 Applicoth

(8y Advocate Shri Mel. Sharma)

Ya o

90 Union of India through
General Manager,
Northern Rgiluay
Hoadauerters Office,
Baroda House, :
New Delhi

2, Chief Personnel Officer,

Northern Railway,
Hoadquarters Office,
Baroda Houae,

Now Delhi.

3, Chief Works Manager,
Nosthern Railway,
Signal Shop,
Ghaziabad,

4, Shri Aorik Singh,
Deputy Shop Superintendent,
(under Ozder of Promotion as $.9,)
throuph Chief Works Ranager,
No Railway, Signal Shop
Ghaziabad, ocoo Responrdents

(By Advocates R, Dooraiswamy with
Shri Sant Lal, for Reepondent No.4)
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Hon'ble Shri JoP. Sharma,Member(Jd)

The Reospondent No.4 Shri Amrik Singh
has filed this Revieuw Petition against the

judgement dated 5.8.84. The originmal applicanf

Shri Kaual Krishan Attri was granted the relief
for congidering his case for promotion to tho
post of Shop Superintendent from 21,8.93

uith all consequontial benef1t95' The impugrad
order of promotion of Amrik Singh,Respondent
No.4 dated 20.1,94 was Quashed,

2, Shri Amrik Singh,Respondent Noo4
has filod this Review Petition on the grounds

"that a general candidate was promoted at

Point Np.8 becauss of mon availability of
reserve category candidete when the vacancy
araoss in the year 1989-90. Respondent No.d

wes ordered to be reverted by the order dated
103,89 a8 ho has failed in the selection,

He was placed in the panel of Deputy Shap
Superintendent w.e,f. 1:3,93 on the basis .0f
modified procedurs of selsction on account of
rogtructuring lntrgduced by the Railuays ue.e.fq
1.3.93 he was not eligible for the post of

Shop Superinteadehto' Point Nooéélia ungreserved
point and the orig{qal applicant was entitlod
to be promoted having passed ths' select ion,
Thuo, there is mo error apparent on the facs

of thn‘Otdero
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3. Grounds B and C of the Reviscw Petition
that the originsl applicant hes staked fof

being promoted to the post of Shop Supsrintendent
and the vacancy fell in the year 198980 againot
Point No.8 cannot be visualised im view of 40%
communal rooter record maintsined by the

ree pondents,

4o The Review Application does not shou
any ground for reviewing the judgement, Ths

Review Application is therefore dismissedo ( Yy Civeadediw )
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(8 K STNGH) (3oPo SHARMA)

MEMBER(A) MEMBER (J)




